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Hon. Mr. K. Qoayyd, 
Hon. Mr. H.K. Sinha.  

(By Hon. Mr. K. Cbayya, 	A\ 

1. In this application the a plicant has soul-It 

a direction to the respondents to revoke the suspension. 

order dated 7.7_ .8.88 (Anne xure•-k1 ) , and also  to complete/ 

the departmenta l proceedings pend ng against the 

applicant within the time to be stipulated. 

2. We have heard the Learned Counsel fot the 

applicant Shri A.K. Sinha. Brie fly the facts are the 

the app licant who is 4rrx employed in the Northern • 

RaiLcay as Sr. Section Officer (Accounts Branch was 

placed , Inder suspension vide order dated 2.8.88. 

Thereafter a chafge-sheet was sery d upon him on 

16.9.88 for imposition of major pu ishrnent . The 

applicant requested for inspection of documents and 

also proposed the name of his defence he 1per. But the 

applicant was informed on 14.10.88 that it has 

been deci,:ed by the competent authority that the 

disciplinary proceedings will be held in ab4yance 

till further orders. As the matter was not making 

any progress, the applicant made a representation 

for revocation of .the suspension order. The 

representation was rejected on 17.11.38. Consequently, 
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the suspension order of the app li cant is continuing. 

3. 

for act 

misappo 
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proper 
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suspens 
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is in 

It -ould appear that the applicant was charged 

of commission and omission resulting in 

priation of Government m ey to the extent 

lakhs and that he f=iled to exercise .  

heck resulting in. loss of Government money 

une of Rs. 20,000/..., and also sicned a bill 

4.66 lakhs in violation of the powers 

d to him -.- and acting bey d his competency, 

by order dated 14.10.88, the disciplinary 

ngs have been kept in 6°4, ,o nce by the 

nts . It would also appear that the applicant 

mated that his case for 	vocation for 

on is not possible 	he s admittedly  

in a criminal case and t e investigation 

vance d stove 

4. 	From the averments, it is noticed that 

simu lta eous iy criminal action  as ls o disciplinary 

proceed ngs haVe.been initiated against the applicant. 

We do n 	see that there is any f13'vs) in this. But 

ho.Never, the applicant has been kept under suspension 

since 2 .8.88 and a charge-sheet vas also issued 

on 16.9.88. ys there were specif c charges against 

the app icant, we do not see 	ason as to why 

the disciplinary proceedings can of be completed. 

Perhaps the respondents are await nc the verdict 

in the c imina 1 case . But no cha ce-sheet has been 

filed as yet in the criminal case nd the respondents 

have sta ed that the matter is at n advanced stage 

of inves igation. 

5. 	in these circumstances, we consider that 

continua ce of the suspension of the applicant for 
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unduly lon e  period ,'Jithout any action being taken 

either t 

or the c 

amount t 

o complete the disciplinary proceedings 

iminal case is not justified, as it would 

o infliction of suffering and hardship 

  

and deni31 of other service bene fits which may 

otherivis 

proceed 

matte r 	pending trio l in a criminal case . 	But 

mere p rteency of a criminiil case is no bar for 

complet on of disciplinary proceedings, more so, 

when th= charged person is kept under suspension. 

For the e reasons, we direct the respondents to 

comp let= the disciplinary proceedings  ith in a 

period f 4 months from the date f receipt of a copy 

of this order. The applicant she 1 co—operate with 

the res ondents for early and exp ditious conclusion 

of the isciplinary matter; in case the disciplinary 

proceed n ns is not completed with the time stipulated 

for  rea ons not attributable to the 	c:.licant, 

the sus ension order shall cease O be in ope ra tion 

and the applicant is deend to he in servite, 

entitle for pa y and allov,'ances, which he would be 

entitle, to in the event of revocation of the suspensio, 

order. 

6. 	The application is dispo ed of with the 

directions as abo,„e at the dmiss on state itself. 

No orei e 	to the costs. 
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